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NATIONAL COMPANY LAW TRIBUNAL, MUMBAI BENCH.

Corporate Oebtor, prohibition of foreclosure of recovery including any

action under the Securitisation and Reconstruction of Financial Assets and

Enforcement of any Security lnterest Act.

10) The appointment of proposed lnterim Resolution Professional viz. viz.

Mr. Vipul K Choksi is confirmed, who shall perform the duties as assigned

under Section 18 of The Code. He is directed to inform the progress of the

Resolution Plan and the compliance of the direction such as Public

Announcement to this Bench on or before 286 of June,2017. The Petitioner

shall also act upon under the provisions of Section 13 by making a public

announcementto comply the provisions ofSection l5 ofThe Code.

11) The commencement of the Corporate lnsolvency Resolution Process

is hereby declared.

Date: 296 atay,2017.
U.K. SHRAWAT

ME BER (JUDICIAL)
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